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recommendations of Vin Lentux
— o 4L -~ P e ] R [ 10 Y.
per the statutory HRecruit
U T S R R, P Ll st
gualification for tne posv

of Central Tramslation Bure
scale of Rs.2000-3200 have now been granted upgraded pay
scale of R=.,7500-120G60 {Rs.2500-4000;. However,
respondents instead of giving the applicants the pay
scale of Rs.7500-12000 (Rs.2500-4000) have brought down
their pay scale to Rs,58500-10500 {Rs.2000-3508) without
" any justification or reason and overlooking the fact that
the applicants are better qualified and experienced and
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ayy¢;uaulc are more onerous 1n navure than that of the

comparable posts. Though the Vth CPC has recommended
bifurcation of ADs as aforesaid (vide impugned order),
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the posts of similar nature like that of AD in CHTI and
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. Assured Career Progression {(ACP) Scheme, applicants would
hiave been eligible for the pay scale of DD {Bs.3000-4580)
but the ACP Scheme will be limited to the pay scale of
Rs.2500-4000 which was their legal due. Aggrieved by
this, they have filed the present OA.

3. Respondents in thsir veply have contested the
application and have stated that the Vth CPC in para
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R
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Liie axgresaia recomimendacions, noviiiea a1 00-9-l997,
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resoructuring Ox aires, BdlbblLUuLLUI Ox posts into
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N1gner grades eTC., tHusy 1% pecame necessary for the
Mmoo o ATV o o CONcCeTrhnad met Ao b 1 | S
Hinisuvries/yuepartinents con slied nov oniy tvo accept these
Prormeel S S e N N o 5w T s e I Y .
Preonaitions but also to impiement them before the
SCales are apnlied L~ Ll . _ 4 [P I 2
scale alz applii€d L0 Tnose posts, it is implicit in the
o mam s S e o - L 1.

recommendatiocns of the Vth CPC that such scales

concerned posts will be gavernqu by the normal
replacement scales until then. The issue relating to
Placement of all the posts of AD in CSOLS in the revised
scale of Rs.7500-12000 was considered by the Government
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Rs.,10000-15200. In view of this position, the O0A be
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7. Duri ig the course of the "Euments, the maii Brounas
P Py - =, A R =T T - e arrmlicognte ooaees 4
taken b the learx 1ed counseds Lor the appiicants are that
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pPriorx ta iMpiementaction ol tne recommendations (W Vo
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as compareq [y ADs in OHTI and TCs of UiD wino were
B . -~ — — =1 - — D = annn LN n =~ = =
Qrawing 10Wer 3Caie ox Rs.2000-3200 and that
P T - T R I PR | P N -
LUQLLbedblUlb, duties ana responsibilities and

counterparts and therefore there is no reason to reduce
the pay of applicants i.e. Rs.6500-1050C while granting
higher pay scale of Rs.7500-12000 to their counterparts.,
The bifurcation of cadre will lead to an awkward

gitiigt o L& LV | . I PO . a
5iLUation vnat there can be 10 rTurther promotion from the
. - AT s3I, b e =L L T 5 e~ = -~ - e o
graae 01 AD Gr.I to pGost of DD since all the incumbents




) in the posts of AD-1 will be assuming the charge af their
posts from a prospective date only and therefore they
have +to ocount their seniority from day one and for the
mext 5 years no promotion can take place since no AD-1
will be eligible as per rules.

g. Onn  the other hand, respondents counsel have denied

the aforesaid grounds. He -has contended that ADs Gr.II

will get their promotion to AD Gr.I im the scale of

Bs.7500-12000 and thereafter, their promotion will be

made in the scale of Rs.10000-15200 after completion of
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